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07.08.2017 — C.P. No. 394 / KB / 2017- Ramijilall Ramsaroop —Versus-
Hari Machines Ltd.

ORDER

Ld. Lawyers on behalf the Operational Creditor are present.

Operational Creditor has filed this instant application under Section 9 of
the 1.B.C. with notice served upon the Corporate Debtor,as none from
the Corporate Debtor is appeared. Issue notice to the Corporate Debtor,
The registry will take steps for issuing the notice to Corporate Debtor and
the Operation Creditor is hereby directed to submit the Photostat copy of
their documents in the registry, so as to send the notice.

For appearance and reply by the Corporate Debtor in case of his failure,

" the matter shall proceed as per law.

Fixed on 11.09.2017.

(MANORAMA KUMARI)
MEMBER (J)




